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Dsp. NO, 142/1995 | T
© | LaxmiNarayan /0 Shri Gopal Ram, aged about 46 yesrs, &

i R /0 0Ola LJ.ne Ganga Sahar B:Lkaner. at present exployed o, -
e post of F.G M. under GoRa - (Army) Bikaner- e

| / Mohan Lal s/o Shr:. prem Slngh, eged about 35 years,
o '_R/O Village. & Post Palana TehSll and Dpistt, B.Lkener, at
o ol ’_present en'ployed on the post of F G M under GE (Army)
| - Bikaner. - - :

| T 3 - Hastmal Gehlot S/O S,hrJ. Kishan Lal, aged about 34 yecrs _
‘ R/O of Near Bheru Dan Kothar:. Ka Bangow Ranl Bazar Blkaner, 2

~at- present errployed on the post of F G M under G E (Army)
"-Blkoner. o o - CoL

e : Tem t

. o . . T eae &ppllc&nts -f »
Uniori of India At-h“r"-’ughl Seer’e‘tgxy to Governinent. of -

'Incla, mn;x.stry of Defence. Raksha Bhawan, New Deth..

'ChJ.ef E.,ng..neer, western Couunand. Jallendhar. |

vuuuuc.uub.\. e

;..; Pespondents -

VZ I .A. No. 1374997

| 1~.  o “Shyam E:under S/O ShrJ. Nathc Ram, aoed about 33 yeers, :
’ - R/O of- H.No. 389/6 FES COlony GE (AE) Suratgarh, at

TE T preoent enployed on the post -of Fitter General Met:ha-

oS .~ nic in the office of G.n.. (&F S-.Latgarh L,
LR 2. | -'Ramawtar Pal s/ Sh"l Rambharosa. Pal, dged about |
4 : S

-39 years res:.dent of RCP 'I‘lbba Colony ort. No.442
'-.,Surqtgarh at’ preuent employeed on the pOSt of Pitter
Generdl ivi:?.cbanlc in the Offlce of uE (AI‘)S urcﬁ:garh. .

| Vs o
'_i.; : Um.on of. .Lndla through eCIEtdI} to G/I, lv.J.nlster

of Defence, Rakshd Bhawan," Ne\« Delhl. R
T - Contde, a2



) “2-.‘~ o 1‘hé ChJeF Ennmeor, I.Pstc,rn Commgna, Jallcndhdr. /;
- - L ' /b

3 o f—The'— .mand ;,urks hngmee (P) .PLL. L‘,o;:ce,_ ‘Bikaner
» &b a3 qutfjan) V o
4. ahll, Kdrnall &1ngh F.u.-M. c,rd. iz offlce of C:arrisorl

Lo Engmeer (Il.l.r E‘orce) hurdtgarb. N ‘

t ) R X . —

l B T - PO Shri baye Prassd, F.G.M. ard. II, efflce of the
L ' Ga)[rlson Engmeer (AF) Suratgarh.’ ’ '

e

e i ¢ .. Respondents

-

L O Noa38/9T -

' 81.806. Name of a'ppl_i‘ce-tn:t. 1@&;,310_. Agprox. age Place of

Lo e CL ___posting 3
. chhotey“x,al.' 3667742 © 40 Yrs. L& (army)
, S ... . - Suratgarh

_ Pawan Kumar Slngh 369461 .35 % %
—"'_r'_Resham -‘amgh : ,3"‘7_‘4405'_ . 36 ("_:_“ o "'    e
' Ram Niwas Mﬁena-‘*, 313431 30 % %

»:'Oin"Pr.akaéh- Arya - :374117 o 3'2_ Bl
Mahaveer Prasad:ff. ‘ ‘367403' 41 “ L%
Hanphool Ram' . a/12542333'_ 4. v %
.~ -Suresh’ Kunur AR 367409 - . o
Sube Lal . ,367400 40 % o m
.jlo’."_ Ercatap b,_J.ngh .» A377413 -~ 39 . n

Admess for cor:espmdenoe : .

'7 o c/o mabdveer Pr ded pareek. Chander Shekhar Chowk
E &Urc.tgarh Dlstto Sri L:anganagar ‘Raj abthnn)
- { Off ice Admess P P e

; j Enpbyed on the post of Fltter Generol Mechanic in the offlce
o of _G.E. (Arxry) Su.ratgarh qutrict Shr.L Ganegdnagdr. (ROJ)

LT T SR ;..’- 2 Applicants |

1. -_ Um.on of India through Secretary to G7I, Mz.nlstry of
Defence, Roksha Bhahan, New Delhi-],

2. The Chlef E,ngmner, weStern Commanq, Jallandhar. ,
w._ﬁ,:_..j_.ﬂ_;;‘_: - . [P / - ~"‘-‘"——".'“—_—‘;—" ___~.'.4____. ! '
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3. _The Commander Works - Engineer (P) AJ.r Foree, =
- Bz.kaner. (R&Jaﬁthan) o A A /g/

4. "&h Gov.md Ram Verma, Ez.tter General Mechsnlc erade II,'- |
| office Of GE. (Army) Suratgarho

— o RE-TI Shr'i Maru Ram, E'itter General Mechanic Grd. II
B B office of - Gall s (Army) &urctgarh. o

6. Shri Parmatma SwIOOp, FJ.tter Ganeral Mecham.c Grd. II,
: A'VOffJ.ce of G.E‘.' (Army) Blkaner.k T
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“ ede ReSpondents
o M, J.K. Kaushik, Counsel for the Applicants (1 n all. OAS)

Mr. Kuldeep hathur, Adv., Brief holger for : -
Mr, Ravi Bhansali, COunsel ‘for “the ReSpondents in O.A. 142/95.

<. >_ Mr. vinget Mathur, Counsel for the Respondents No, 1 to 3
ST (in O.A. No.137/97-1\40ne present for R=4 & 5 in OA No.137/97. '

- . Mr. S.K. Vyas, Councel for the Respondents_ﬂo. 1 to 3 in
S TTIRs o Oabe No, 13 e/917. S - , -

 M£. V.Ka Agarwal, Counsel for the Respcmdent No. 4 & 5 in
O.A. No 138/97 None preSent for R~6s in OA No .138/97

' Hon'ble Mr. Justice B.s Raikote Viee Chair:man
Hon'ble Mr GOPal Smgh, Adm_m.strative Member B

o 4 . OR D E R )
R R 8 PER HQN'BLE M. GOPAL S INGH )
L The controversy .mvolved as also relJ.ef sought in
ﬂ1:hese three appla.catz.ons. is the same and. therefore, these ’
g : ~are- be:.ng d:z.sposed of by"ﬁ"“f?‘gﬁte order. -
4‘ B 2. ' In these applicatlons under Sect:.on ,L9 of tbe ,
: A'/k a Admlnlstrative Trib.mals Act, 1985, appllcants have prayed "

LRI SCAEEL

for quashmg the complete trade test proceedings includmg

o the result, held for promotlon to the post of General Fitter -

R Mednanlc H.S II and for a direction to the res;,ondents to hold: v

i

_ necessary trelnlng.

the trdde test after publlsh1ng the syllabus and irrpdrting

. Contd..4
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’/Q 1" the inpugned trade: test, but failed. After havzng failed ln‘1§
_ 9

the trace test- they are cballenglng the selectlon process on

-f.'varlous groanas llke syllabus was not published and trelning

frf»was not lnparted before taklng the test, some 1nellglble_

persons were a110wed to take the test, Board of Offlcers was jg
‘not. prOperl constxtuted etc._' ‘ B ajg lili
;:4; -i - the counter, the reSpondents have contesbed the
--applicatlon on Var1ous grounds includlng limitatlon xn regard
o | . tO D.2. No.137/§7 and 138/97. It is. submxtted py the respon-_
- ,dents that impugned orders dated 22.3 95 and 30.5 95 are “v
5l;}ﬁ "helng challenged in these O.As flled on 4 12.'96. Thus, both )

the appliCations ‘can be’ dzsmlssed on this ground alone._ It

{

fifrelatlng to their trdde were asked. As such the appllcants

. were not put to any dlsadventage. It has, therefore been .

~A‘4§ - 1p',lno“sy11abus WasdffaHEG;1'EoreOVer;~as has'been'stated above -

in

no prejudices have been caused to the applicants slnce they
wexe teSted[theJ.r own trade. ' '

'[“ E "‘ we have heard the 1earned Counsel for the part es.

’ , Ll

N and perused the records of the case carefully. «ﬂA'.">

//
- />.-‘ v . .
B ;-'.6,‘*._ It has been pOlnted out by the respondents that the
) R ;
appllcants were subjected to. trade test 1n thelr own trade

and: in interview also they were asked questlons pertainlug to

I r_r,_ o w_.the:.r tnade h_aly,_.“:l:his_hasrnot bs,ennmz_,eesaed_by_thelappl__li-
o - B cants. NE. therefbre, feel no preJudlce was caused to the
<applicants by conductlng the trade test wlthout notlfylng the

. syllabus or inpartxng trdlnlng. It is also seen from the ’5_;




scheme for fltment ‘of induetrlal workers in B8 lcft out. ﬁ?

7Categor1es (the scheme for short) (Annexure A/Z) that since

the tradenen of the clubbed category were expected to know

| the Job of Varlous trades as per the . functlonal requlrement,_>

¢and to equip them w1th adequate skills. C.E.,Commands were

pasked to formulate necejsary tralnlng prograﬂmes for cons&der-

¢
lngﬁtheir SUltablllty/ liGlDllltY for hlgher grades. .Thls

stipulation of formuls lng necessary trarnlng progranmes, tojeﬂ

‘.oul ndnd, would be: relevant for future assessment of the -
‘”euployee for hlgher grades. It ls also seen from the scheme r:

- that J.t was announced vide 1etters dated 6.7 .94 and 8.‘7 .94

and - was requlred to be conpletely lnplenented by 31.3.95.

By this schemeerjn:trades were clubbed together_to be . called

QI X9

- .as- Fltter General M.chanlc. We are flrmly of the. v1ew that
'it was not feasrble to prescrlbe a syllabus so as to cover
"xall the elght trades in’ one and then 1npart tralnlng for all

5&

“ﬁhe elght trade s0 as to make the appllcants converSant with

*,1 the trades before the trace test, uithin a perlod of about

L tlng tralning._

A,upgraded poets, AS the appllcants have been trade tested in

thelr own. trade we are flrmly of the v1ew that no dlsadvantage

has been caused to them by organ121ng trade test wlthout 1mpar

S - C memamtemmi— o

1

,7°> E as. ‘has been nentloned earllerc the appllcants have |

o appeared in the. trade test and. fa:.led. ‘In (1990) 12 A‘I‘C 625

Dhirendra Kunar Vs Unwon of Indla, the Princ1pa1 Bench of
Central Admln stratlve Tr_bunal has held thet a person havrng'

appeared ln a selectlon and falled cannot questlon the’ selec-i

tlon process. . o f‘.k'f:‘

i 8.-~ ; In the llght of above dlscusslcn, we are of the

view that the appllcatlon lS devord of any nerlt and - deserves

dlsmissal. L

jccq;d.;e?}



,' with no order as to costs.

/j" i
1

,»‘ﬂ ~
/ o @)

-6 -

9. ~ The Original Applic_a'i;iomgvmaccdrdingly dismissed
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